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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD ! E
\

J |
0.A.235/93, Dt, of Order:31-8-35, (

i+« The DOirector General,

[

o
i

.. Applicant i

M.R.Subba Rap

Use

Telecommunications, New Delhi. g

2. General Manager, Telecommunications, !

Hyderabad,

3. District Manager, Telecommunications, : ’

Labbipet, Vijayawada, |

] .+ Regpondents

I

# * * ‘

|

Counsel for the Applicant : Shri T.Lakshminarayang|
‘I '
Counsel for the Respondents :  Shri N.R.Devaraj, Sr.CGSC I
* .* ¥ | k
CORAM: | | | N
THE HON'BLE JUSTICE SHRI V.NEELADRI RAG : UICE-CHAIRNPN E[
o . |

THE HON'BLE SHRI A.B.GORTHI : MEMBER (Af
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|

[N ] 2. ‘

— ‘

{




~®*

NS

- 2 =

(Order passed by Hon'Dle Justice Shri V.Neeladri Rao,
Vice-Chairman)

|
* % *

No one is present for ths applicant. Heard Shri

N.R.Devaraj, stan#ing counsel for the Respondants.

2. Thig Original Application was filed praying for
setting aside the order of the District Manager, Telscommunica-

ticns, Vijayawada, issued in proceedings No.Endt .No.E1/Genl/

T05/V/84-87/95, dt.13-10~86,

Je The applicant was appointed as Telephone Oparator on
20~6-1970. As per inétructiuns contained in para-3 of 00T/

ND Lr.No.ﬁ-E&/??—EﬁB II dt.4=-10=77 promotions against:1/3rd
quota of vacancies'have to be made on the bas}s of the
qualifying examination in the order of seniority fram amcng
those who actually qualified in the examination. Ffurther as
per the instructie%s, one who gualified in the examination need

not again appear fpr the examination, when he uwas not promaoted

on the ground that his turn for promotion had not come. Thus
| .

they will be considered for the vacancies in ths later years

on the basis of their seniorityytiat,

4, it is stat;d for thé Respondents that the last OC vacancy
was filled up in the yéar 1982 by thas employee who is at Sl.No.
124? while the applicant was at S1,No,1434 and hence k& he had
riot got the prumnﬁinn in 1982, It is further plaadéd for the
Respondents that as per letter dt.19=-11-84, the vacancies from
1-1=-1983 tp 30-11-1983 have to be filled up on seniority-cum-

fitness and the last employse uho was promoted towards 1/3rd
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To
‘1. The Director General, Telecommunications,
New ml hi,
2. The General Manager, Telecommunications,
Hyderabad.

3. The District ganager, Teleco
Labbipet, Vijayawada.

4. One
5. One
6. Oﬁe
7+ One

pvm

mmunications,

Copy to Mr.T.Lakshminarayana, Advocate, CAT.Hyd(}&&PHV)*
COpY to MroN.Ro]kvra'j, SI.CGSC.CAT.HYG. .
COpy td Library, CAT.Hyd,

Spare copy.




scheme (TBOP Schema) had come into existence uherebyryho comple-

quota for the vacancies up to 30-11-83 was at 51.No.1183 while
the last employee who was promoted towards 2/3rd quota for the
pacarcies up to 30-11-83 was at S51.No,1169 and thus ths turn

of the applicant for;promoﬁicn had not come.

S5 " It’is stated that later the Time Bound One time Promotion
ted 16 years of sarﬂica hag to be given promotion if he is de-
clared as Pit for promotion. Hence the applicant did not hﬁﬁ‘Lﬁv\:.
the bensfit of promotion on the basis cof his pass in the qua- b
1lifying examinatien in 1980, The applicant uas i;furmed
acdardingly by order ¢t.13-10-86, The same is challenged in

this Original Application, which was filed on 17-7-92,

-

Ge The contentions feor respondents are twe fold :- .

(i) this 0.A. is.barped by limitation and
(1i) the applicant is not entitled to the
relief claimed even on the basis of
the merits, for his turn had nat coms
in regard to the vacancies which
existed before TBOP Scheme was in=-
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téoduced.

Te It might be a case whers no representation is made

fior the applicant eventhough it is listed for dismissal on
the ground that there are no merits in this case, or the

absence might be due to some other reason. Be that as it may ,

this 0.A. is dismissed for default. No ordsr as to casts./

(A.B.GDRTHE$’7fS (v, NEELADR?”@KB)
Member (A) Vice-Chairman
Ot,31st Marech, 19595, .

Dictated in Open Court, ) /?%/ﬂqu

avl/ EZthij;B R;xgm



'TYPED BY Cﬂwat
. COMPARED BY . APPROVED B

IN. THE CENTRAL ADMINISTRATIVE TRIBUNEL
' HYDERABAD BENCH AT HYDERABAD
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THE HON 'BIE . MR. R-MG%MM(ADV\I)
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. M.A,/R.A, /C. A NO,

Admltﬂbd and Interlm directions
'1ssueﬂ :

‘ Allowefl, - '

Disposed of with directions.

+ - Dismisped.

1

DismiJsed as withdrawn

Dismissad for default.

Ordeer/Rejected.

. o . No.order as to costs
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